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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

NEW DELHI, (PRINCIPAL BENCH) 

IN I. A. No. 25 OF 2025 

IN 

ORIGINAL APPLICATION NO. 810 of 2024 

 
IN THE MATTER OF: 
 
Ashish               ……Applicant(s)      

           Versus   

State of Haryana & Ors.             .... Respondent(s)
      

 

Most Respectfully Showeth: 

BRIEF BACKGROUND 

1. That, the captioned OA has been registered by this Hon’ble Tribunal 

in exercise of its suo moto jurisdiction under Sections 14 and 15 of 

National Green  Tribunal Act, 2010 (“Act”) on the basis of a letter 

dated 02.11.2023 (“Complaint”) addressed by the Applicant.  

1
948

user
Typewritten text
REPLY  ON  BEHALF  OF  RESPONDENT  NO. 7 I.E., IND 
SANITATION SOLUTIONS COMPANY,  WITH REGARDS  
TO  THE  ORDER  OF  THIS  HON'BLE  TRIBUNAL  
DATED 31ST JANUARY 2025, IN I.A. NO. 25 OF 2025.



2. That, taking note of these allegations in the Complaint, this Hon’ble 

Tribunal vides Order dated 27.08.2024 passed in the captioned O.A. 

constituted a Joint Committee comprising of District Magistrate, 

Panipat and Haryana State Pollution Control Board (“Joint 

Committee”) and directed the Joint Committee to collect relevant 

information and submit a Factual Report.  

 

3. The Joint Committee submitted a Status Report dated 11.10.2024 

before this Hon’ble Tribunal inter alia alleging purported violations in 

handling, management and disposal of solid waste by Municipal 

Council Panipat (“MC Panipat”) and JBM Environment   

Management   Private   Limited (“JBM”). Consequently, MC Panipat 

and JBM were inter alia impleaded as party Respondents in the 

captioned OA vide Order dated 14.10.2024.  

 

4. That the captioned I.A. No. 25 of 2025, is being filed on behalf of 

JBM (i.e., Respondent Number 5 in the Original Application Number 

810 of 2024) inter alia seeking, impleadment of M/s Pooja 

Consulation Company, having office at 10, Sector 15, Nest Hospital, 

Sonipat, Haryana – 131 001, (“PCC”) and IND Sanitation Solutions 

Company, having office at 820, Sector -42, Urban estates, Gurugram, 

Haryana – 122 002, (“IND”) in the captioned O.A. 
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5. That this Hon’ble Tribunal by the Order dated 31.01.2025 in the I.A. 

No. 25 of 2025 had impleaded the PCC and IND as Respondent No.s’ 

6 and 7 respectively, and PCC and IND are instructed to file their 

reply to the I.A. 25 of 2025.  

PRELIMINARY SUBMISSIONS 
 

6. That, under a Concession Agreement dated 26.07.2017 (“Concession 

Agreement”), JBM was engaged by Municipal Corporation Panipat 

(“MC Panipat”) as the primary concessionaire for MSW collection, 

transportation, processing, and scientific disposal in the Sonipat 

cluster, which includes Panipat. While the PCC and IND were 

separately engaged by MC Panipat under the scope of work defined in 

the work orders dated 13.05.2022 (“Work Orders”), for limited 

purposes, including road sweeping, drain desilting, and malba 

collection. These roles were entirely distinct from MSW management 

and did not overlap with JBM's responsibilities under the Concession 

Agreement. A copy of the Concession Agreement dated 26.07.2017 

executed between JBM and ULBs is annexed hereto and marked as 

Annexure A1 and copies of Work Orders of PCC and IND dated 

13.05.2022 are annexed hereto and marked as Annexure A2 and 

Annexure A3 respectively.  

 

7. That, as per the under the scope of work as defined in the R.F.P./Work 

Orders as being issued by the MC Panipat in favor of PCC and IND, 

the waste generated like dust and silt etc. collected during sweeping 
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are to be transported to secondary points at the M. C. Panipat’s 

identified locations/others. The MC Panipat initially instructed the 

PCC and IND to unload the collected waste at Sector-25 near Gym 

Khana Club (site which was identified by the MC Panipat), and after 

seven months (approx December 2022) the site near Village Binjhol-

Rivers was instructed/identified by the MC Panipat as dumping site 

till June 2023. At present the MC Panipat has instructed to dump the 

waste at near Sugar Mill Dahar Village. All these points were 

identified and instructed as dumping points under the due directions of 

MC Panipat only. 

 

8. That, neither PCC nor IND was responsible for handling MSW at the 

Secondary Collection Points (SCPs) or otherwise and PCC and IND 

do not meet this criterion, as their limited contractual obligations are 

unrelated to the core allegations concerning MSW mismanagement. 

 

9. That, solely due to the failure of MC Panipat and JBM to establish and 

construct SCPs and Transfer Stations as mandated under the 

Concession Agreement, temporary sites such as the one in Village 

Mehrana were designated for waste storage by the MC Panipat. 

Further several letters as being filed by the JBM along with the I.A. 25 

of 2025, can evident that it was a ball sifting game between JBM and 

MC Panipat, as MC Panipat issued several letters to JBM to construct 

and establish secondary waste collection point’s within the area and on 

the other hand JBM always forwarded its helplessness to do the same 
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due various reasons. Further the MC Panipat dated 25.07.2024, dated 

23.09.2024, dated 24.09.2024, dated 19.11.2024, and dated 

17.12.2024 issued various notices to the JBM for the constructions of 

SCP’s. The copies of letters dated 25.07.2024, dated 23.09.2024, dated 

24.09.2024, dated 19.11.2024, and dated 17.12.2024 are annexed 

hereto and marked as Annexure A16, Annexure A21, Annexure 

A22, Annexure A26 and Annexure A29 respectively. Further Show 

Cause Notice’s dated 28 August 2024 and dated 10 October 2024, had also 

been issued against the MC Panipat and JBM (respectively) by the HSPCB. 

The copies of Show Cause Notice’s dated 28 August 2024 and dated 10 

October 2024 issued by the HSPCB against the JBM are annexed hereto 

and marked as Annexure A19 and Annexure A24 respectively.   

 

10. That, the Joint Committee Report dated 11.10.2024 noted that 

approximately 360 MT of legacy waste was already present at the 

Village Mehrana site prior to its allocation to JBM, making it clear 

that this waste is unrelated to PCC or IND, and as per the minutes of 

meeting of Environmental Compensation Assessment Committee 

dated 04.10.2024, held the MC Panipat liable for managing MSW 

within the limits.   

11. That, it is the failure of MC Panipat and JBM to construct and 

establish secondary waste collection point’s, and Transfer Stations; 

which wholly created the present dispute. Further, in Dr. Rajbir Arya 

v. State of Haryana (OA No. 182/2023), the Hon’ble Tribunal directed 

MC Panipat to ensure compliance with the SWM Rules, including the 
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establishment of secondary waste collection point’s with proper 

infrastructure.  

12. That, there is no evidence against PCC and IND as the Joint 

Committee Report and case records do not implicate PCC or IND in 

any environmental violations in the report dated 11.10.2024, while on 

other hand, JBM has faced several challenges and criticisms regarding 

its operations. Notable issues include: 

12.1. Unscientific Waste Disposal and Environmental Penalty: In 

November 2024, the Haryana State Pollution Control Board 

(HSPCB) recommended an environmental compensation of 

₹11.22 lakh against JBM for dumping mixed solid waste in an 

open area between two canals near Mehrana village. The 

inspection revealed the absence of a boundary wall, lack of 

waste segregation, and open burning of waste, all in violation 

of the Solid Waste Management Rules, 2016. This unscientific 

disposal posed risks of soil and groundwater contamination due 

to leachate percolation.  

12.2. Non-compliance with Waste Management Rules: In July 

2023, this Hon’ble Tribunal directed the MC Panipat to adhere 

strictly to the Solid Waste Management Rules, 2016. A joint 

committee's interim report dated 11.10.2024 highlighted the 

MC Panipat’s failure, while the MC Panipat attributed some of 

these lapses to JBM, but nothing had been alleged against the 

PCC and IND.  
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12.3. Complaint by Ashish of Ugrakheri Village: Ashish filed a 

complaint before this Hon’ble Tribunal, alleging that JBM was 

dumping mixed solid waste in an open area between two canals 

near Mehrana village, instead of disposing of it scientifically. 

This led to the Haryana State Pollution Control Board 

(HSPCB) recommending an environmental compensation of 

₹11.22 lakh against JBM for improper waste handling and 

unscientific dumping, violating the Solid Waste Management 

Rules, 2016 and present dispute as well. 

12.4. Complaint by Dr. Rajbir Arya: In December 2021, Dr. Arya, 

a resident of Sector 25 (Part 2) Panipat, filed a complaint before 

this Hon’ble Tribunal stating that MC Panipat and certain 

private industries were dumping garbage and solid waste in the 

grounds of Sector 25 Panipat.    

13. That, as on the date of 09.01.2025, MC Panipat issued a warning letter 

to JBM directing it to clear all waste from the Village Mehrana site 

within four days, failing which legal action, including the filing of an 

FIR, would be initiated. A copy of letter dated 09.01.2025 issued by 

the MC Panipat against the JBM is annexed hereto and marked as 

Annexure A30.  

14. That  the  JBM  has  not  disclosed  the  entire  facts  before  the 

Hon’ble  Tribunal  and  efforts  have  been  made  to  mislead  this 

Hon’ble Tribunal. The correct factual and legal position is narrated in 

this reply. It is further humbly submitted that the PCC and IND is 
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open to take steps as directed by the Hon’ble Tribunal after 

considering the facts and circumstances stated in the present reply. 

15. That the JBM is guilty of suppression of facts and has not 

approached this Hon’ble Tribunal with clean hands.  

16. That the I.A. 25 of 2025 is based on incorrect facts and has been filed 

with oblique motive just to harass the PCC and IND without any 

cause. The I.A. 25 of 2025 is neither bonafide one rather the JBM has 

mislead this Hon’ble Tribunal by suppressing the material and real 

facts from this Hon’ble Tribunal. 

17. That it is submitted that the I.A. 25 of 2025 filed by the JBM is not 

maintainable as the same is without any cause of action in favour of 

the JBM and against the PCC and IND and is abuse of the process of 

law hence deserve to be dismissed on this score alone. 

18. That the JBM is bent upon destroying the business of PCC and IND 

since long time. That on several occasions such frivolous attempts have 

been made by raising false issues and submitting bogus letters at their 

behest raising guns on others shoulders. 

19. That the list of date and events are reproduced below; 

 

LIST OF DATE AND EVENTS 

Date Event Brief Description Annexure 

25.09.2017 Concession Agreement signed for Annexure 
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Agreement 

executed 

between JBM 

and ULBs for 

22 years 

Integrated Solid Waste 

Management (ISWM) 

project. 

A1 

13.05.2022 Pooja 

Consulation 

work order 

allotted by MC 

Panipat for 2 

years 

For Complete Sanitation 

including Street Sweeping 

and Bush Uprooting and 

transport silt/dust etc. to 

secondary collection point in 

Zone No.3 (Ward 15 to 20).  

Annexure 

A2 

13.05.2022 IND waste 2 

work orders 

allotted by MC 

Panipat for 2 

years 

For Complete Sanitation 

including Street Sweeping 

and Bush Uprooting and 

transport silt/dust etc. to 

secondary collection point in 

Zone No.1 (Ward 01 to 07) 

and in Zone No.2 (Ward 07 

to 14).  

Annexure 

A3 

27.02.2023 Letter from MC 

Panipat to JBM 

MC Panipat allocated land to 

JBM for the construction of 

secondary waste collection 

point. 

Annexure 

A4 
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30.06.2023 Letters from 

JBM to MC 

Panipat 

JBM informed to the MC 

Panipat regarding dumping 

of waste by the R6 and R7 

outside the designated area 

nearby STP Shivah site 

(allocated by MC Panipat to 

JBM for secondary waste 

collection point). 

Annexure 

A5 

30.06.2023 Letter from 

JBM to MC 

Panipat 

JBM informed MC Panipat 

regarding local protest 

against the construction of 

secondary waste collection 

point near STP Shivah. 

Annexure 

A6 

01.07.2023 Letter from 

JBM to MC 

Panipat 

JBM informed MC Panipat 

regarding local protest 

against the construction of 

secondary waste collection 

point near STP Shivah. 

Annexure 

A7 

20.07.2023 Letter from 

JBM to MC 

Panipat 

JBM informed MC Panipat 

regarding local protest 

against the construction of 

secondary collection point 

near STP Shivah. 

Annexure 

A8 

20.07.2023 Letter from 

JBM to MC 

JBM informed MC Panipat 

regarding facing various 

Annexure 

A9 
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Panipat issues with regards to the 

transfer of waste to 

secondary collection point. 

28.07.2023 Letter from 

JBM to MC 

Panipat 

JBM raised query to release a 

deduction of 10% in billing 

made by MC Panipat for non 

construction of secondary 

collection point. 

Annexure 

A10 

28.07.2023 Letter from 

JBM to MC 

Panipat 

JBM raised various queries 

and others to MC Panipat. 

Annexure 

A11 

07.08.2023 Letter from IND 

waste to MC 

Panipat 

IND waste informed MC 

Panipat that due to non 

functioning of JBM; it is 

facing financial losses as it is 

also performing the activities 

which are solely given to the 

JBM. 

Annexure 

A12 

21.10.2023 Letter from 

JBM to MC 

Panipat 

JBM informed MC Panipat to 

allocate separate SCP to IND 

waste and Pooja Consulation. 

Annexure 

A13 

03.11.2023 Letter from 

JBM to MC 

Panipat 

JBM informed MC Panipat to 

allocate separate SCP to IND 

waste and Pooja Consulation. 

Annexure 

A14 
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16.11.2023 Letter from MC 

Panipat to 

JBM/IND 

waste/Pooja 

Consulation 

MC Panipat issued warning 

notice to smoothen their 

service.  

Annexure 

A15 

25.07.2024 Letter from MC 

Panipat to JBM 

MC Panipat issued notice of 

irregularities to the JBM. 

Annexure 

A16 

09.08.2024 Letter from 

JBM to MC 

Panipat 

JBM informed MC Panipat 

regarding ongoing issues  

Annexure 

A17 

14.08.2024 Letter from MC 

Panipat to JBM 

MC Panipat issued notice to 

JBM to initiate construction 

activities for SCP in two 

days. 

Annexure 

A18 

22.08.2024 Letter from 

HSPCB to MC 

Panipat 

HSPCB issued Show Cause 

Notice for non-compliance 

under Municipal Solid Waste 

(& Handling) Rules, 2016 for 

the year 2024-25 to MC 

Panipat. 

Annexure 

A19 

03.09.2024 Letter from MC 

Panipat to JBM 

MC Panipat issued notice to 

JBM to initiate construction 

activities for SCP in three 

days. 

Annexure 

A20 
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23.09.2024 Letter from MC 

Panipat to JBM 

MC Panipat issued notice of 

irregularities and warning 

regarding secondary 

collection points to the JBM. 

Annexure 

A21 

24.09.2024 Letter from MC 

Panipat to IND 

waste/Pooja 

Consulation 

MC Panipat issued 

reformation and correction 

notice.  

Annexure 

A22 

24.09.2024 Letter from MC 

Panipat to JBM 

MC Panipat issued 

reformation and correction 

notice.  

Annexure 

A23 

10.10.2024 Letter from 

HSPCB to JBM 

HSPCB issued Show cause 

notice for imposition of 

Environmental 

Compensation for the 

improper handling and 

unscientific dumping of solid 

waste at Village Mehrana, 

Panipat in violation of Solid 

Waste Management Rules, 

2016 as per board policy 

order dated 22/12/2021 for 

the Methodology for 

Assessment Environmental 

Compensation to the JBM.  

Annexure 

A24 
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23.10.2024 Letter from IND 

waste to MC 

Panipat 

IND Waste requested MC 

Panipat for the allocation of 

dumping points.  

Annexure 

A25 

19.11.2024 Letter from MC 

Panipat to JBM 

MC Panipat issued warning 

notice to JBM to immediately 

complete the construction of 

SCP. 

Annexure 

A26 

25.11.2024 Letter from 

JBM to HSPCB 

JBM provided status report to 

the HSPCB. 

Annexure 

A27 

03.12.2024 Letter from 

JBM to HSPCB 

JBM provided status report to 

the HSPCB. 

Annexure 

A28 

17.12.2024 Letter from MC 

Panipat to JBM 

MC Panipat issued notice to 

JBM to initiate construction 

activities for SCP 

Immediately  

Annexure 

A29 

09.01.2025 Letter from MC 

Panipat to JBM 

MC Panipat issued notice to 

JBM to comply with the 

various requisitions set forth 

in the captioned matter 

Immediately.  

Annexure 

A30 

 

REPLY ON MERITS 

20. That, the contents of para no. 1 to 10 need no comments. 
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21. That, the contents of para no. 11 (a) to 11 (d) need no comments. 

22. That, in reply to the contents of para no. 11 (e), it is humble submits 

that neither PCC nor IND were dumping the waste outside the 

designated point, all dumping were being monitored closely and at the 

identified points only. The contents of this para is false and denied 

completely and concocted by an interested litigant for ulterior motives 

for causing losses to the PCC and IND at the behest of or in connivance 

with some interested parties just to share the onus of loss caused by 

JBM. 

23. That, in reply to the contents of para no. 11 (g), it is most humbly 

submits that as per the work order dated 13.05.2022, IND and PCC are 

only responsible for the collecting and lifting such waste at the 

designated dumping point only, disposal was not covered in the work 

order. Further neither PCC nor IND is the concessionaire in any 

manner, as referred in the Work Orders, PCC and IND are the 

contractors only. The contents of this para is false and denied 

completely. 

24. That, the contents of para no. 11 (h) to 13 need no comments. 

25. That, the contents of para no. 14 is wrong,  false, concocted and denied 

in toto to the extent those are contrary to record and which have not 

been expressly admitted by the PCC and IND in the present reply. The 

PCC and IND craves leave to refer and rely upon the averments made 
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hereinabove and further craves leave to file specific reply in its 

additional affidavit if required or directed by this Hon’ble Tribunal. 

26. That, the contents of para no. 15 to 30 are wrong, false, concocted and 

denied in toto, in view of preliminary submissions and averments made 

in the above para of this reply, to the extent those are contrary to record 

and which have not been expressly admitted by the PCC and IND in the 

present reply. The PCC and IND craves leave to refer and rely upon the 

averments made hereinabove and further craves leave to file specific 

reply in its additional affidavit if required or directed by this Hon’ble 

Tribunal. The contents of preliminary submissions may kindly be 

treated as part and parcel of the present para as those are not being 

repeated herein for the sake of brevity. 

REPLY TO PRAYER CLAUSE 

27. In view of the facts and circumstances mentioned hereinabove, it is 

humbly prayed that the captioned I.A. No. 25 of 2025 may kindly be 

dismissed with exemplary costs in favour of the PCC and IND and 

against the JBM.  

 
Filed By: 

 
 

Akarsh Dutt Sharma, 
Advocate (D/4670/2010) 

For Respondent No.s’ 6 and 7. 
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M: +91-9891644325 | E: sharma.akarsh@gmail.com 
Office:  

1202, Nirmal Tower,Vakil Lane,  Barakhamba Road,  
Mandi House, New Delhi-110001. 

Correspondence and communication address: 
            D-43, Lawyers Block, Gurugram, Haryana. 

 
DATE: 10.07.2025 
PLACE: NEW DELHI 
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ICP Azadi ka 
Amrit Mahotsav 

Municipal Corporation Panipat 

wORK-ORDER 

To 
Pooja Consulation Company 

198, Sec-13, Opp Civil Hospital, Sonipat, Haryana 
Memo No. : 5e6 Dated:/3/os/202 
Complete Sanitation including Street Sweeping and Bush Uprooting and transport 

Sub: 
siltdust ete. to secondary collection point in Zone No.3 (Ward 15 to 20). 

Tender ID- 2022_HRY_216397_1 

In reference to E-Tenders invited for 27/04/2022, the above said work is allotted to you 

after getting the Ex-Post facto Administrative Approval, Technical Approval and Financial Approval 

from DULB vide their Memo No. 2699,dated 11/05/2022@ Rs.84,36,936/- per month for the two year 

on the following terms and conditions: 

Name of Work Approved Total Cost (in Rs.) For Two 
Sr. 

Tender Rates i(n Year 
No. 

Rs.) Per month 

Complete Sanitation including Street Rs. 84,36,936/-| Rs. 84,36,936*24(Month) = 

Sweeping and Bush Uprooting and per month 20,24.86,464/ 

transport silt/dust etc. to secondary

collection point Zone No. 03 (Ward 

15 to 20). 

Terms and Condition

1. All the terms and Conditions as contained in RFP/DNIT/Tender Documents etc will be ensured 

within the stipulated time as mentioned in the RFP/DNIT.

2. You will submit the documentary evidence regarding Security/Bank Guarantee (as preseribed in 

RFP/DNIT) in favour of Commissioner, Municipal Corporation, Panipat within 15 days. This 

Security/Bank Guarantee will be released after completion of the tender period without interest. 

3 You are directed to start the work within one week under terms and conditions and also execute 

an agreement with Municipal Corporation Panipat, on the stamp of Rs. 500- (Non Judicial 

Paper) within the fifteen days in the format prescribed in RFP/DNIT. 

Improvement Trust Building, Railway Road, Panipat, Haryana 
Office e-mail: nagarnigampanipat132103@gmail.com Ph. 0180-2645800 

Website:-nagarnigampanipat.in 
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MCP 7 
Azadi xa 

Amrit Mahotsav 

Municipal Corporation Panipat 

Tender ID:- 2022_HRY_216397_1 

. Iou have to ensure the strict the compliance over the directions issued by Director General, 

ULB, Panchkula vide memo no EE-IV/DULB/2022/2699; dt. 11/05/2022. 

Commissioner, 

Municipal Corporation, 
Panipat. olu 

Dated:/3/5/2622 Endst No.: 2502 -35/3 

A copy of the above is forwarded to the following for information and necessary action. 

1. Principal Secretary to Govt, Urban Local Bodies, Haryana. 

2. Director, Urban Local Bodies Haryana, Panchkula

3. Mayor, Municipal Corporation, Panipat. 

4. Superintendent Engineer, Municipal Corporation, Panipat. 

5. Chief Accounts Officer, Municipal Corporation, Panipat. 

6. Deputy Director, Local Audit, Municipal Corporation Panipat. 

7. Chief Sanitary Inspector, Municipal Corporation, Panipat. 

Commissionér,
Municipal Corporation,
Panipat. d 

Improvement Trust Building, Railway Road, Panipat, Haryana 
Ofce e-mail: nagarnigampanipat132103@gmail.com Ph. 0180-2645800

Website:-nagarnigampanipat.in 
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MC 
Azad Ka 
Amrit Mahotsav 

Municipal Corporation Panipat 

WORK-ORDER 

To 
IND Sanitation Solution Company. 
820, Sector-42, Urban Estate, Gurugram, Haryana-122002 

Dated: 13/0s/302 Memo No.: 990 
Complete Sanitation including Street Sweeping and Bush Uprooting and transport 

Sub: 
sil/dust ete. to secondary collection point in Zone No. 01 (Ward 01 to 07). 

Tender 1D: 2022 HRY_216395_1 
In reference to E-Tenders invited for 27/04/2022, the above said work is allotted to you 

after getting the Ex-Post facto Administrative Approval, Technical Approval and Financial Approval 

from DULB vide their Memo No. 2699 dated 11/05/2022@Rs. 88,70,000/- per month for the two year 

on the following terms and conditions 

Approved 
Total Cost (in Rs.) For Two 

Sr. Name of Work 

Tender Rates Year 
No. 

(inRs.) Per 

month 

Complete Sanitation ineluding Street Rs. 88,70,000/- |Rs. 88,70,000x24(Month) 

Sweeping and Bush Uprooting and per month 21,28,80.000/ 

transport silt/dust etc. to secondary 

collection point Zone No. 01 (Ward 

01 to 07). 

Terms and Condition 

1. All the terms and Conditions as contained in RFP/DNIT/Tender Documents etc will be ensured 

within the stipulated time as mentioned in the RFP/DNIT. 

2. You will submit the documentary evidence regarding Security/Bank Guarantee (as prescribed in 

RFP/DNIT) in favour of Commissioner, Municipal Corporation, Panipat within 15 days. This 

Security/Bank Guarantee will be released after completion of the tender period without interest. 

Improvement Trust Building, Railway Road, Panipat, Harvana 
Office e-mail: nagarnigampanipatl32103@gmail.com Ph. 0180-2645800 

Website:-nagarnigampanipat.in 
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7 MCP 
Azadi Ka 

Amrit Mahotsav 

Municipal Corporation Panipat 

3. You are directed to start the work within one week under terms and conditions and also execute an 

agreement with Municipal Corporation Panipat, on the stamp of Rs. 500/- (Non Judicial Paper) 

within the fifteen days in the format prescribed in RFP/DNIT. 

Tender ID: 2022_HRY_216395_1 
4. You have to ensure the strict the compliance over the directions issued by Director General, ULB, 

Panchkula vide memo no EE-IV/DULB/2022/2699; dt. 11/05/2022. 

Commissiener, 
Munfcipal Corporation, 
Panipat. 

Endst No.: R491 -3192 Dated:/3, 

A copy of the above is forwarded to the following for information and necessary action. 

1. Principal Secretary to Govt, Urban Local Bodies, Haryana. 
2. Director, Urban Local Bodies Haryana, Panchkula 

3. Mayor, Municipal Corporation, Panipat. 
4. Superintendent Engineer, Municipal Corporation, Panipat. 
5. Chief Accounts Officer, Municipal Corporation, Panipat. 
6. Deputy Director, Local Audit, Municipal Corporation Panipat. 
7. Chief Sanitary Inspector, Municipal Corporation, Panipat. 

Commissioner, 
Municipal Corporation, 
Panipat. 

Improvement Trust Building, Railway Road, Panipat, Hary 
Office e-mail: nagarnigampanipat 132103@gmail.com Ph. 0180-2645800 

Website:-nagarnigampanipat.in 

Digitally signed by Pardeep
Kalyan
Date: 2022.11.14 11:30:01
IST
Location: Haryana-HR

Signature Not Verified
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7 MCP Azadi xa 
Amrit Mahotsav 

Municipal Corporation Panipat 

WORK-ORDER 

To 
IND Sanitation Solution Company, 

820, Sector-42, Urban Estate, Gurugram, Haryana-122002 

Dated:/3/os/032 
Memo No. :3498 
Complete Sanitation including Street Sweeping and Bush Uprooting and transport 

Sub: 
silt/dust etc. to secondary collection point in Zone No. 02 (Ward 08 to 14). 

Tender 1D:- 2022_HRY_2163961 

In reference to E-Tenders invited for 27/04/2022, the above said work is allotted to you 

after getting the Ex-Post facto Administrative Approval, Technical Approval and Financial Approval 

from DULB vide their Memo No. 2699 dated 11/05/2022 @Rs.94,90,000/- per month for the two year 

on the following terms and conditions: 

Name of Work Approved Total Cost (in Rs.) For Two 

Sr. 
Tender Rates i(n Year 

No. 
Rs.) Per month 

Complete Sanitation including Street | Rs. 94,90,000/- | Rs. 94,90,000x24(Month) 

Sweeping and Bush Uprooting and | per month 22,77,60,000/ 

transport silt/dust etc. to secondary 

collection point Zone No. 02 (Ward 

08 to 14). 

Terms and Condition: 

1. All the terms and Conditions as contained in RFP/DNIT/Tender Documents etc will be ensured 

within the stipulated time as mentioned in the RFP/DNIT. 

2. You will submit the documentary evidence regarding Security/Bank Guarantee (as prescribed in 

RFP/DNIT) in favour of Commissioner, Municipal Corporation, Panipat within 15 days. This 

Security/Bank Guarantee will be released after completion of the tender period without interest. 

3. You are directed to start the work within one week under terms and conditions and also execute 

an agreement with Municipal Corporation Panipat, on the stamp of Rs. 500/- (Non Judicial 

Paper) within the fifteen days in the format prescribed in RFP/DNIT. 

Improvement Trust Building, Railway Road, Panipat, Haryana 

Office e-mail: nagarnigampanipat132103@gmail.com Ph. 0180-2645800 

Website: -nagarnigampanipat.in 
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(MCP 
Azadi Ka 

Amrit Mahotsav 

A TAHUM 

Municipal Corporation Panipat 

Tender ID:- 2022_HRY_216396_1 

4. You have to ensure the strict the compliance over the directions issued by Director General, 

ULB, Panchkula vide memo no EE-IV/DULB/2022/2699; dt. 11/05/2022. 

Commissioner, 
Municipal Corporation, 
Panipat. 

alL 

Dated: 13/0s/203 Endst No.: R494-35es 

A copy of the above is forwarded to the following for information and necessary action. 

1. Principal Secretary to Govt, Urban Local Bodies, Haryana. 

2. Director, Urban Local Bodies Haryana, Panchkula 

3. Mayor, Municipal Corporation, Panipat. 

4. Superintendent Engineer, Municipal Corporation, Panipat. 

5. Chief Accounts Officer, Municipal Corporation, Panipat. 

6. Deputy Director, Local Audit, Municipal Corporation Panipat. 

7. Chief Sanitary Inspector, Municipal Corporation, Panipat. 

Commissioner, 

Municipal Corporation, 
Panipat. 

Improvement Trust Building, Railway Road, Panipat, Haryana 
Office e-mail: nagarnigampanipat132103@gmail.com Ph. 0180-2645800 

Website: -nagarnigampanipat.in 

Digitally signed by Pardeep
Kalyan
Date: 2022.11.14 11:36:50
IST
Location: Haryana-HR

Signature Not Verified
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Municipal Corporation Panipat 

To: 

M/s J.B.M. Environment Management Private Limited 

601, Hemkunt Chambers, 89, Nehru Place, New Delhi 

Reference Number: 4087 

Date: 27/02/2023 

SUBJECT: Regarding provision of two acres of land near 

Sewerage Treatment Plant in village Siwah for establishing 

Secondary Waste Collection Centre/Transfer Station for 

Solid Waste Management. 

With reference to the aforementioned subject, it is 

hereby stated that a contract was executed with you at the 

government level on 25/09/2017 for door-to-door waste 

collection, with a duration period of 22 years. Your 

organization commenced operations in the Municipal 

Corporation area from 22/02/2018, and as per Article 02, 

Point No. 2.6.1(A) of the agreement executed with you, 

Municipal Corporation Panipat is obligated to provide you 

land for establishing a Secondary Waste Collection 

Centre, 
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for which you have been submitting requests from time to 

time. 

As presently there exists one Secondary Waste 

Collection Centre in Municipal Corporation Panipat 

constructed in Sector-25, near Gymkhana Club Panipat, for 

which removal requests have been made repeatedly by local 

residents, Municipal Councilors, etc. Furthermore, a matter 

regarding its removal is also pending before the Petition 

Committee of Haryana Legislative Assembly. Hence, its 

removal has become critically necessary. 

Now, Municipal Corporation Panipat has temporarily 

allocated you two acres of land adjacent to the Sewerage 

Treatment Plant of village Siwah. You are hereby further 

directed to mandatorily prepare and relocate this new 

Secondary Waste Collection Centre and Transfer Station 

within the next one month, and ensure thorough cleaning 

of the currently constructed Secondary Waste Collection 

Centre in Sector 25, so that plantation-related activities can 

be initiated at that location. 
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Sd/- Illegible 

Executive Engineer (Sanitation) 

Municipal Corporation Panipat 

Improvement Trust Building, Railway Road, Panipat, Haryana 
Office email: nagarnigampanipat132103@gmail.com,  

Phone: 0180-2645800 
Website: nagarnigampanipat.in 
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IND SANITATION SOLUTIONS PRIVATE LIMITE.:J 
Email: ind2s2016@gmail.com 

Ref. No. IND/2023/ id-:)_. 
To 

The Commissioner, 
Municipal Corporation, 
Panipat. 

Dated: 7-08-2023 

Subject: Regarding Identification of G.V.P. in Zone No. 1 & 2 of Municipal 

Corporation, Panipat. 

This Cori-lpany was found eligible for executive by M.C. Panipat, for 

execution of the work of Complet~ Sanitacion including Street Sweeping, Bush 

Uprooting and Transpo1t Silt/Dust etc. ·To the Secondary Collection Point in Zone 

No. 1 and 2 respectively and allqtJ.:nent of work orders were issued on 13-05-2022. 

This agency in cq~pliance of the provisions of work agreement is 

responsible to identify Garbag~ Vulnerable Roints (GVP) in the service area/ Zones 
. -,·· 

and is also responsible for identification of Persons for such activities/dumping w·ast':' 

on road. The same has to be i~formed to the M.C. Panipat or the agency '-''ho is 

responsible for Door-to-Dou~ Collection in that A.rea. We have been identifyin§, ~he 

GYP in our project area, and lh:: cf such points havf' been furnished in yo1~r c-ffice 

from time to time. 

In view of above, you are requested to give the direction to the agency 

who is responsible for Door-to-Door Collection i.e., Iv1/s .J.B.M. Enviro Pvt. Ltd. to 

pick up the garbage from these points. However our cornpany is picking garbage fron1 

these points since last 15 Months, i.e. date of alloti11ent which is causing financial 

loss to our company. An early response will be solicited please. 

With Best Regards. 

IND Sani 
L 

Pvt. i.,td. 
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Municipal Corporation Panipat 

To: 

M/s J.B.M. Environment Management Private Limited 

601, Hemkunt Chambers, 89, Nehru Place, New Delhi 

Reference Number: 2673 

Date: 14/08/24 

SUBJECT: Regarding establishment of Secondary Waste 

Collection Centre/Transfer Station on 1.5 acres of land 

provided at Barsat Road, Panipat. 

As you are aware, the daily collected waste from 

Municipal Corporation Panipat area is being temporarily 

disposed of on the land provided between two canals in 

village Maharana. Due to the irregularities and 

mismanagement created by your organization at this site 

(failure to properly lift waste and non-application of 

lime/bleaching powder), the residents of village Binzhoul 

and Maharana have prevented waste vehicles from 

disposing waste at this location. It has now been 

determined that Municipal Corporation Panipat shall 

establish this Transfer Station/Secondary Waste 

Collection Centre on the 1.5 acres of land on Barsat Road, 

which has been provided to you on lease. 
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Therefore, through this letter, you are hereby 

directed to mandatorily commence the construction work 

including tin shed, flooring, boundary wall, etc. on this 

land within the next two days, failing which this work 

shall be executed by the Municipal Corporation at your 

company’s risk and cost, for which you shall be held 

responsible. This matter may be treated as most urgent. 

Sd/- Illegible 

Joint Commissioner 

Municipal Corporation Panipat 

Date: 

Endorsement Number: 

Copy forwarded to the Honourable Commissioner, 

Municipal Corporation Panipat for information. 

Sd/- Illegible 

Joint Commissioner 

Municipal Corporation Panipat 

Improvement Trust Building, Railway Road, Panipat, Haryana 

Office email: nagarnigampanipat132103@gmail.com, Phone: 0180-2645800 

Website: nagarnigampanipat.in 

True Typed Copy 
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HARYANA STATE POLLUTION CONTROL BOARD 

SCO NO. 55 SECTOR – 25, HUDA, PANIPAT 

Ph – (0180) 2672037, Telefax – 2664951,  

No. HSPCB/PR/2024/926 Date 22.08.2024 

To, 

The Municipal Commissioner 

Municipal Corporation 

Panipat 

Sub: Show Cause Notice for non-compliance under Municipal Solid Waste (& 

Handling) Rules, 2016 for the year 2024-5  

Whereas every Municipal Authority is responsible for collection, segregation, 

storage transportation processing and disposal of Municipal Solic Waste in 

Environmentally safe manner. 

Whereas every Municipal Authority or operator of a facility shall make an 

application Form-1 for grant of authorization for setting up waste processes & disposal 

facilities including land from the Stale Pollution Control Board. 

Whereas as per Solid Waste Management Rules, 2016 every Municipal Committee 

have to submit annual report every year in Form No. IV. 

Whereas till date you have rot set up the facilities for collection, segregation, 

storage transportation, processing & disposal of Municipal Soid Waste, as per provisions 

al Solid Waste Management Rules, 2016. 

Whereas you have neither applied for authorization for the year 2024-25 under the 

above said Rules to this Board and disposing of Municipal solid Waste of Panipat City 

under the jurisdiction in low lying area without proper segregate on processing and 

treatment in violation of the above said rules. 
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In view of above, you are hereby issued the show cause notice for 15 days as to 

wry legal action may not be initiated against you under the provision of under section-15 

of EP, Act 1986 0 violation of said rules as you have failed to apply for authorization of 

existing land fill sites, submission of me bound action plan for develops MSW Rules and 

submission of quantification and characterization of the waste generated in the town on 

the prescribed Performa. 

In case you fail to apply for authorization for the year 2024-25 and to comply with 

deficiencies mentioned above within the above mentioned stipulated period, it will be 

presumed that you have nothing to say in this regard and accept the status above which 

will warrant action under the provisions of above said Acts as mentioned above 

Sd/- 

Regional Officer 

HSPCB, Panipat 
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Municipal Corporation Panipat 

601, FHcoee deat, 89, F# H, ag faot| 

GhHi5:926 

aais: 

Novel Coroncvrus 
, Help us to 

heipyou 

(FRUT qa-1) 

Improvement Trust Building, Railway Road, Panipat, Haryana 
Office e-mail: nagarnigampanipat132103@gmail.com Ph. 0180-2645800 

Website: -nagarnigampanipat.in 
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To 

Government of Haryana 
Department of Urban Loe.al Bodies 

Municipal Corporation, Panipat 
Tau Devi Lal Complex, Railway Road, Panipat-132103 

nagarnigampanipatl32103@gmail.com, 0180-2645800, 4059837 

The Manager 

JBMGroup 

Panipat 

Memo No.- CMC/2024/ ... <J..t:.?._, Dated: .3.$. .. /09/2024 

Sub: - Notice of Irregularities and Warning Regarding Secondary collection Points . ..... 
In reference to the above cited subject, this notice is to inform you that during a 

recent inspection, it was found that there are noticeable accumulations of garbage, 

indicating a failure to maintain the required standards of cleanliness and sanitation. There 

are some significant irregularities observed at the garbage secondary collection point ~s: 

• Area of the secondary collection point is fixed but the garbage is spreading all 

around that point making that place filthy and causing trouble to the public passing 

across. 
• Some Waste Collection Vehicles are not covered and some are partially covered 

causing spread of garbage throughout its way to the secondary waste collection 

point. 

These irregularities are a serious concern as they reflect poorly on the sanitation 

services provided by your company and pose health risks to the residents of Panipat City. 

The current state of the garbage secondary points is unacceptable and must be addressed 

immediately. 

This notice also serves as a formal warning. It is imperative that your company takes 

immediate corrective measures to rectify the situation and ensure that all garbage secondary 

collection points are maintained in a clean and sanitary condition. 

COmnll8SllQllter 

Municipal Corporation, Panipat 

91-3 Endst No.- CMC/2024/ .............. . Dated: .3.3.. . ./09/2024 

A copy of the above is forwarded to the Joint Commissioner, MC, Panipat for 

information & necessary action. 

CornrnisAt 
Municipal Corporation, Panipat 
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HARYANA STATE POLLUTION CONTROL BOARD 

SCO NO. 55 SECTOR – 25, HUDA, PANIPAT 

Ph – (0180) 2672037, Telefax – 2664951,  

No. HSPCB/PR/2024/1401  Date 10.10.2024 

To, 

M/s JBM Environment Management Private Limited, 

601 Hemkunt Chambers.  

89 Nehru Place, New Delhi-110019 

Sub.: Show cause notice for imposition of Environmental Compensation for the 

improper handling and unscientific dumping of solid waste at Village Mehrana, 

Panipat in violation of Solid Waste Management Rules, 2016 as per board policy 

order dated 22/12/2021 for the Methodology for Assessment Environmental 

Compensation. 

Whereas Original Application (OA) No 810/2024 under Section 14 and 15 of 

National Green Tribunal Act, 2010 (hereinafter referred to as NGT Act, 2010) has been 

registered by Sh. Ashish, Village Ugra Kheri, Panipat. 

Whereas the allegation is that Mis JBM Enviro Group are dumping huge garbage 

and solid waste in open land at Village Mehrana Panipat in improper and unscientific 

manner open burning of waste and dumping of waste in River 

Whereas the said site was visited by the Joint Committee constituted by NGT vice 

order dated 27/08/2024. Durning inspection it was informed by the representative MC, 

Panipat that the responsibility of treatment and disposal of solid waste of MC Panipat is 

with your unit The following violations of Solid Waste Management Rules, 2018 were 

observed at site. 

1. The legacy waste with approx.. quantity 360 MT has been found dispose on the

site located at village Mehrana, Panipat
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2. No segregation of solid waste was done by the company

3. No covered facility for storage of street sweeping was provided by the company.

4. No boundary wall of the site was done by the company

5. The waste is dumped in pervious open land and solid waste is causing damage to

the upper soil and leachate percolate through soil thus contaminating ground water

In view of the above you are hereby show caused for 15 days as to why

Environmental compensation may not to be imposed for the damage caused to the 

environment, for above mentioned nоn-compliance of Solid Waste Management Rules, 

2016. 

In case you fail to comply with the non-compliances mentioned above within the 

above mentioned stipulated time period, it will be presumed that you have nothing to say 

in this regard and accept the status as above, which will warrant the imposition of 

Environmental Compensation as per board policy order dated 22/12/2021 for the 

Methodology for Assessment Environmental Compensation. 

Sd/- 
Regional Officer 

Panipat Region 

Encl. No. HSPCB/PR/2024  Dated 

A copy of the above is forwarded to the following: 

1. The Chairman, Haryana State Pollution Control Board, Panchkula

2. The Deputy Commissioner, Panipat

3. The Municipal Commissioner, Panipat with request against the unit, M/s. JBM

Environment Management Private Limited for violation with SMW Rules, 2016.

Sd/- 

Regional Officer 

Panipat Region 

185
1132



BJ 

• 
IND SANITATION SOLUTIONS PRIVATE LIMITED 

- --

Sanitation Solutions Pvt. Ltd. 

Office: - 820, Sector-42, Gurugram, Haryana-122002 

Emai1:ind2s2016@gmail.com ,isspl1010@gmail.com 
GST No. 06AAECl2759KiZB 

Ref. No. IND/2024/ q 6)-
KIND. ATTENTION Ld. CMC 

To 
The Commissioner, 
Municipal Corporation, 
Panipat. • 

Dated: 23-10-2024 

Subject: - Complete Sanitation in•ctuding street sweeping, drain cleaning 

and bush uprooting and transportation silt/dust to secondary 

point in Zone No.I (Ward No. 1 to 7) and Zone No. 02 (ward 

no. 8 to 14), Panipat 

It submitted that after adopting all mandatory provisions of the 

R.F.P., e-tendering process, other guidelines of the U.L.B. Department 

governing the tender process and on being found successfully bidder(L-1 ), the 

works under subject have been allotted to this agency vide your office letter 

dated 13-05-2022 for a period of Two years. The agency immediately on receipt 

of the work allotment letters started the execution of work in different 

zones/wards in consultation with the Senior Officers of Municipal Corporation, 

Panipat. We are executing the work strictly to the adherence of all mandatory 

terms and conditions as laid down in the R.F .P ., allotment letter, agreement and 

under the guidelines of the Municipal Corporation, Panipat. The work is under 

execution with effective and result oriented fleet of manpower, vehicles and 

machineries to the entire satisfaction of residents of the area~ Councilors and 

Officers of the Municipal Corporation, Panipat. 

The time limit of the work order stipulated for Two years has 

expired on 31-05-2024 and the same has been extended from time to time 

through approval letter or verbal intimation. 

As is evident from the name of work, the waste, dust and silt etc. 

are to be transported to secondary points to be identified by the Mc p • 
. ., an1pat. 

Regd. Office: - WZ-17 /1,3rd Floor Frpnt Side, Bal Udhyan Road Uttam Nagar N D lh' 
• ' ' ew e 1 - 110059 

.1 
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• 
f ND SAN/TA TION SOLUTIONS PRIVATE LIMITED 

Sanitation Solutions Pvt. Ltd. 

Office: - 820, Sector-42, Gurugram, Haryana-122002 

Emai1:ind2s2016@gmail.com ,isspl1010@gmail.com 
GST No. 06AAECl2759KlZB 

Further there is provision in the R.F .P. of the work that the material/waste 

collected during swe~ping and silt of drains are to be transported to the 

site/place to be designated by M.C., Panipat. But no sites/places or to say 

secondary points have been identified by the Corporation in any Zone and Ward 

despite our repeated ·requests, moreover general public also throw their waste 

and domestic waste articles on the road for which the agency is made scapegoat. 

The payment is deducted from our bills on the alleged public waste on roads in 

an illegal manner. The agency is nowhere responsible as the Corporation 

although well aware has not identified the secondary points. 

It is again requested to kindly provide at least 2 points in each 

Zone rmder the scope of work allotted to this agency. The early action on our 

request will be solicited please. 

With Best Regards. 

% 

~ 

0 
If' 

@fl vt. Ltd. 

Regd. Office: - WZ-17 /1,3rd Floor Front Side, Bal Udhyan R d 
oa ' Uttam Nagar, New Delhi - 110059 
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Improvement Trust Building, Railway Road, Panipat, Haryana 

Office e-mail: nagarnigampanipat132103@gmail.com Ph. 0180-2645800 

Website: -nagarnigampanipat.in 
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JBM Environment Management Private Limited 
Corporate Office 
Plot No.9, Institutional Area 
Sector 44, Gurgaon – 122003 [Hr] 
T +91-124-4674500, 4674550 
T +91-124-4674599 
W www.jbmgroup.com 

JBM 
Enviro

No:- JBM/EMPL/C&T/MCP/Legacy/2024/1125/01        Dated:25/11/2024 

To, 

Haryana State Pollution Control Board, 
SCO No.55, Sector 25, HUDA Panipat, Haryana. 

Ref: HSPCB Notice No. HSPCB/PR/2024/1301, dated 20/09/2024, NGT Order in OA no. 

810/2024, dated 27/08/2024, HSPCB Notice No HSPCB/PR/2024/140rdated 10/11,2024, 

Sub: Regarding disposal of solid waste disposed at dumpsite near Village Binjhol, 

Respected Sir, 

With reference to orders above we would like to inform that the solid waste dumped near 

Binjhol village has been processed and bioremediation work has been completed with 

plantation on the said land parcel. Pictures of processing, disposal and plantation work has 

been attached herewith for your reference. We have already informed Municipal 

Corporation Panipat regarding the completion of said work vide letter no. 

JBM/EMPL/C&T/MCP/Legacy/2024/1017/01 dated 11/10/2024. 

This is for your kind information and records. 

C.C.- Commissioner, Municipal Corporation Panipat, Haryana,

Thanking You, 

Sd/- 

For: JBM Environment Management Pvt Ltd 
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JBM Environment Management Private 
Limited 
Corporate Office 
Plot No.9, Institutional Area 
Sector 44, Gurgaon – 122003 [Hr] 
T +91-124-4674500, 4674550 
T +91-124-4674599 
W www.jbmgroup.com 

JBM 
Enviro

No. JBM/EMPL/HSPCB/C&T/2024/1203/01 Dated: 03.12.2024 

To, 

Regional Officer 
Haryana State Pollution Control Board 
SCO No. 55, Sec-25 
HUDA, Panipat 

Sub: Regarding dumped waste between two canals near village- Binjhol 

Ref: HSPCB Notice no. HSPCB/PR/2024/140 dated 10/11/2024 

Respected Sir, 

We at JBM EMPL are very professional and we have been successfully operating 

Integrated Project at Murthal since 2018 and has been consistent in performance 

standards and following all compliances strictly. 

Regarding the subjected matter, we have informed Municipal Corporation Panipat 

many times in the past that the said dumping site was also being used for dumping road 

sweeping waste (soil, silt & malba) by two other contractors namely M/s PCC and M/s 

IND Sanitation (letter No. JBM/EMPL/C&T/MCP/SCP/2024/0809/01 dated 

09/08/2024 attached). JBM was only storing the municipal waste on temporary basis to' 

further bring that to waste to energy plant, Murthal. In spite of doing all the work in our 

scope we have been fined for the negligence of these contractors who neither processed 

their dumped waste scientifically nor lifted it ever. 

Considering our Jong affiliation with Corporation we anyhow processed all the waste 

and did plantation also after backfilling the said land parcel with dean fertile soil. 
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This is for your information and records. 

Thanking You, 

Sd/- 

For, JBM Environment Management Private Limited 
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Improvement Trust Building, Railway Road, Panipat Hary 
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Office e-mail: naga~n1gampan1~at 2103@gmail.com Ph. 0180-264 
Website: -nagarn1gampanipat.in 5800 
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Municipal Corporation _Panipat 

To 

Subject: 

The JBM Environment Management Pvt. Ltd 
601, Hemkunt Chamber-89, 
Nehru Palace, New Delhi 

Memo no Slt,5 

NGT OA No.810/2024-Ashish Vs State of Haryana & Others.

As per directions received in the meeting held on 09/01/2025 at 1 1.30am in Mini 
Secretriat, Panipat under the chairmanship of W/District Magistrate, Panipat, it is hereby directed 
that remove all the waste lying at the site (between 02 canals near vi 11. Binjhol) within 04 days 
positively and also directed to submit an affidavit mentioning all requisite head-wise detail regarding 
compliance with rule 15(a) to (z) of the Solid Waste Management Rules-2016 within stipulated 
period i.e. upto 13/01/ 2025. 

If you fail to do so, strict action as well as lodging of FIR against your representatives 
engaged for this Cluster as directed by W !District Magistrate, Panipat. This may be treated as most 
urgent. 

� 1 Mt v. Ge . . � �puty uruc1pi:U onumss10ner
Municipal Corporation 

ojc_
Panipat M..

Dated cG \011 ').o1$. 

A copy of above is forwarded to the following for information please. 
I . W /District Magistrate, Panipat. 
2. W/Commissioner, Municipal Corporation Panipat

3. Joint Commissioner, Municipal Corporation Panipat
4. Regional Officer, Haryana State Pollution Control Board, Panipat

�u�al Commissioner
Municipal C<;>rporation

<1<-, PanipattA 

Improvement Trust Building, Railway Road, Panipat, Haryana 
Office e-mail: nagarnigampanipat132l03@gmail.com Ph. 0180-2645800 

Website: -nagarnigampanipat.in 
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Item No. 08                   Court No. 2 
 
 

  
BEFORE NATIONAL GREEN TRIBUNAL  

PRINCIPAL BENCH, NEW DELHI   
 

   
 

 

Original Application No. 810/2024 
 
 
 

Ashish             Applicant 
 

Versus 
 
 
 

 State of Rajasthan & Ors.              Respondents 
 

 
 
  
 

Date of hearing: 10.12.2024 

 

 

 

CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER 

  HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER  

    

   

 Applicant:  Applicant in Person. 

 Respondents: Mr. Rahul Khurana, Advocate for respondents no. 1 to 4. 

   Mr. Kartikey Bhatt and Mr. Akshay Luthra, Advocates for respondent no. 

   5. 
 

 

ORDER 

 
 

 

1. Mr. Ashish son of Satpal resident of village UgraKhedi, Tehsil and 

District Panipat has sent the present letter petition, which has been treated 

and registered as original application, complaining about dumping of 

garbage by M/s. JBM Enviro Group, Contractor of Municipal Corporation, 

Panipat in between two rivers, burning of garbage and throwing of garbage 

in canal.  

  
2. Vide order dated 27.08.2024 this Tribunal constituted a Joint 

Committee which submitted  its report dated 11.10.2024 showing serious 

violations of the Solid Waste Management Rules, 2016/environmental 

norms.  
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3. Vide order dated 14.10.2024 this Tribunal impleaded State of 

Haryana, through Principal Secretary, Environment Forest, Directorate of 

Environment & Climate Change; District Magistrate, Panipat; Haryana 

State Pollution Control Board (HSPCB); Municipal Corporation, Panipat 

through its Municipal Commissioner; and M/s JBM Environment 

Management Private Ltd as respondents no. 1 to 5 requiring them to files 

their replies/responses. 

 

4. In the course of hearing status report dated 05.12.2024 has been 

filed by HSPCB. However, responses have not been filed by respondents  

no.1, 2, 4 and 5. 

 
5. Learned counsel for respondent no. 5 seeks four weeks time to file 

response on behalf of respondent no. 5.  

 
6. Response by respondent no. 5 be filed within 4 weeks and no further 

opportunity for the said purpose will be granted to respondent no. 5.  

 

7. Rule 15 of the Solid Waste Management Rules, 2016 lays down the 

duties and responsibilities of the local authorities for solid waste 

management within their jurisdiction. The Commissioner, Municipal 

Corporation, Panipat is directed to file his affidavit mentioning all requisite 

head-wise details regarding compliance with rule 15 (a) to (z) of the Solid 

Waste Management Rules, 2016 in tabular format at least one week before 

the next date of hearing and to remain present virtually before this Tribunal 

on the next date of hearing.  

 

8. List for further consideration on 20.01.2025. 

 

9. In the meanwhile, no further garbage is dumped in the land in 

dispute and the garbage already dumped there is removed and transported, 
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processed and disposed of in accordance with the Solid Waste Management 

Rule, 2016. 

 

10. The Commissioner, Municipal Corporation, Panipat, the District 

Magistrate, Panipat and the Superintendent of Police, Panipat are directed 

to ensure due compliance of this order. 

 

11. A copy of this order be sent to the Commissioner, Municipal 

Corporation, Panipat, the District Magistrate, Panipat and the 

Superintendent of Police, Panipat by email for compliance. 

 

 

Arun Kumar Tyagi, JM 

 
 
 

Dr. Afroz Ahmad, EM 
 

 
 

December 10, 2024 
Original Application No. 810/2024 
AB 
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Item No.06                                                             Court No. 2 
 
 

  
BEFORE NATIONAL GREEN TRIBUNAL  

PRINCIPAL BENCH, NEW DELHI 
   

    

Original Application No.810/2024 
(IA No.25/2025) 

 
 
 

Ashish                                                                                        Applicant 
 
 
 

 

Versus 
 
 
 

State of Haryana & Ors.                                                       Respondents 
                                                                        
          

 Date of hearing: 31.01.2025 
 

 

 
 
 

CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER 
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER  
 

  
 Applicant:       None for the applicant.  
  

 Respondents:  Mr. Rahul Khurana, Advocate for respondents no. 1 to 4. 
Mr. Nalin Kohli, Senior Advocate with Mr. Kunal Mimai, Mr. 
Kartikey Bhatt, Mr. Akshay Luthra and Mr. Anshul Malik, 
Advocates for respondent no. 5. 
Mr. Akash Dutt Sharma, Advocate for Pooja Consultation and IND 
Sanitation Solutions. 
Mr. Pankaj, IAS, Commissioner, and Mr. Arun Kumar, Deputy 
Municipal Commissioner, Municipal Corporation, Panipat. 
  

     
ORDER 

  
1.  I.A. No.25/2025 has been filed by respondent no. 5 – JBM 

Environment Management Private Limited for seeking inter alia 

impleadment of M/s Pooja Consulation Company having office at 10, 

Sector 15, Nest Hospital, Sonipat, Haryana- 131001, and IND Sanitation 

Solutions Company having office at 820, Sector-42, Urban estates, 

Gurugram, Haryana – 122002.  

 
2.  In view of facts and circumstances of the case, environmental 

questions involved in the case and reasons mentioned therein, I.A. 
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2 
 
 

No.25/2025 is allowed qua impleadment of M/s Pooja Consultation 

Company and IND Sanitation Solutions Company who are impleaded as 

respondents no.6 and 7. 

 
3.  The Registry is directed to amend memo of parties to the application 

and issue notices to newly added respondents no.6 and 7 requiring them 

to file their reply at least three days before the date of hearing fixed. 

 
4. List on 01.04.2025 for further consideration. 

 
5. Responses to I.A. No. 25/2025 qua remaining prayers  made by 

respondent no. 5 may be filed by the respondents at least three days before 

the date of hearing fixed and arguments qua remaining prayers  made by 

respondent no. 5 in I.A. No. 25/2025 will also be heard on that date. 

 
 
 

Arun Kumar Tyagi, JM 

 
 
 
 

  Dr. Afroz Ahmad, EM 
 
 
 

January 31st, 2025 
O.A. No.810/2024  
M 
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_LQTCÂ:XYR__YZ:CAF:kI@TLAFIAB:lL<:b:m:nlj:VCA?BCB?LA:
VLKSB?LA@:XYnljYZ:ELP:B>I:TSPTL@I:LE:FSQT?AJ:PLCF:@]IIT?AJ:FS@Bd:

215
1162



�
�

��
�
�

��������	
��������	
����������������������������	���
�����������
�����������
������
����		��
��������������
��
�����
�
���
��
 ��
���
���
!�� �
����������
��		����
��

���
��
�"#$�
��������
��������
�	�
������
�������
��������������
���������������
����
�������
��"#$����������
��������������%&������
��
	�&�
��
"#$�
��
�������
������������
������
����		��
������������
��

��������
������
�������
�
����
�����	����
�����
����
��
�
���'
(�
�	��
��
�$��
��	���
�
	������
��"#$������
��)�������
����������
�����
�����������
���
*�� #��
��
�����
�������������������
	����������������
�		��
������������
�
���"#$�������	��
���	���	�����������+���
�	��
,-.�/0�$1����	�&�������
�������
�����
 ��
���
��
�
�����
22�2/�./.,�����2.�2/�./.,����������
����2!/�$1�
�
�����
/!�/2�./.!�����/0�/2�./.!���1�������
������
�������
���
���
��
'
(��	��
��
�$��
��	�������������������������������
��
���
�����������%&������
�����
�����	���'��
��$���&����
�3�	����
456789:;<=8>?@ABCD�
E�� F��
���������
��������
��
���
��
����������������
���
�
��� ������
���
����&�
���������
��
������
�
�����./�/-�./.!�����
2G�/,�./.!��"#$���������
����		���	������,2!2�!.�$1����	�&����
���
�������
�����
 ��
���
���1�����������
�������	���
����

�������
���
�����������������
��
��'
(��	��
��������	��������
��

����%������'$�3�	����%�
�
	���	��&���
��
������&����
��	����
���������&�
����������	����,2!2�!.�$1����	�&�������
�����
����+�������
���������H������%���+����%�2�I��		�J��
G�� K���������
�������
����
�
�����
����
��
������
��
����
K��L
	��1��
���	������&����	������������������
���
��M�����
��
���-2�/2�./.!�����������
������
������M%��
��
���
��
����
"#$L��H���	��&������
��������$��������
�����������������
�����

��������������
���	����
���	�&�������
��������������
�������
����

�H������������
�����
����
�������
��������
������������	����
���
NOBPA8@QRST8OP8PUA8;?VWAXP8;RPAYC�

Z

Z

[\] _̂̀abcd_ceZcb\ZfZg̀Zdgh_ie_dZebZij_khZel_Z̀bjgdZmk̀e_ZjngcoZkeZel_Z̀ge_Z

gcZpq_̀egbcZ̀qrs_ieZebZkdsqdgikegbcZbtZgèZijkguZk̀ZebZjgkrgjgenZbtZh_̀abcd_cèZ
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Akarsh Sharma <sharma.akarsh@gmail.com>

Sub:- reply on behalf of respondent no. 6 and 7, with regards to the order of Hon'ble
National Green Tribunal dated 31st january 2025, in I.A. No. 25 of 2025.

Akarsh Sharma <sharma.akarsh@gmail.com> Sat, 12 Jul at 5:56 PM
To: <ronz.chd-mef@nic.in>, <environment@hry.nic.in>, <dcpnp@hry.nic.in>, <hspcb@hry.nic.in>,
<hqhspcb@hspcb.org.in>, <hspcbho@gmail.com>, <hspcbrojr@gmail.com>, <nagarnigampanipat132103@gmail.com>,
<corporate.hr@jbmgroup.com>, <corp.communications@jbmgroup.com>

Dear Recipients (respondents),

1. State of Haryana, Through Principal Secretary, Environment and Forest, Directorate
of Environment & Climate Change, Haryana, at Bay No. 55-58, 2nd
Floor, Paryatan Bhawan, Sector-2, Panchkula-134109

Email: ronz.chd-mef@nic.in / environment@hry.nic.in   

(RESPONDENT NO.1)
 

2. District Magistrate, Panipat at 1st Floor, Mini Secretariat, Panipat – 132103

Email: dcpnp@hry.nic.in

(RESPONDENT NO.2) 

3. Haryana State Pollution Control Board, Through its Member Secretary, at C-11,
Sector-6, Panchkula, Haryana - 134109, Haryana

Email: hspcb@hry.nic.in / hqhspcb@hspcb.org.in / hspcbho@
gmail.com / hspcbrojr@gmail.com       

 (RESPONDENT NO.3) 

4. Nagar Nigam, Panipat, Through its Municipal Commissioner, at Tau
Devi Lal Complex Railway Road and Palika Bazar Office, Panipat

Email: nagarnigampanipat132103@gmail.com  

(RESPONDENT NO.4) 

5. M/s JBM Environment Management Private Limited, at 601, Hemkunt Chambers
89, Nehru Place, New Delhi-110019 (Plot No.9, Institutional Area, Sector
44, Gurgaon, Haryana-122003)

Email: 

Reply 12.07.pdf

 / corporate.hr@jbmgroup.com             
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  (RESPONDENT NO.5)

I, Advocate Akarsh Dutt Sharma Akarsh Dutt Sharma, counsel for Respondent No.s’

6 and 7 i.e., M/s Pooja Consulation Company, having office at 10, Sector 15, Nest

Hospital, Sonipat, Haryana – 131 001, and IND Sanitation Solutions Company,

having office at 820, Sector -42, Urban estates, Gurugram, Haryana – 122 002, IN I.

A. No. 25 OF 2025 IN ORIGINAL APPLICATION NO. 810 of 2024, is sending you

the reply of R6 and R7 with regards to the Order of Hon'ble National Green Tribunal

dated 31st january 2025, in I.A. No. 25 of 2025.

 
 

M: +91-9891644325 | E: sharma.akarsh@gmail.com
Office: 

1202, Nirmal Tower,Vakil Lane,  Barakhamba Road, 
Mandi House, New Delhi-110001.

Correspondence and communication address:
           D-43, Lawyers Block, Gurugram, Haryana.
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 

NEW DELHI, (PRINCIPAL BENCH) 

IN I. A. No. 25 OF 2025 

IN 

ORIGIN~L APPLICATION NO. 810 OF 2024 

IN THE MATTER OF: 

Ashish ...... Applicant(s) 

Versus 

State of Haryana & Ors. . ... Respondent( s) 

AFFIDAVIT 

I, Chirag Drall, aged about 34 years S/o Shri Joginder Singh residing at 1558, Sector 

4 Extension, near gym khana club, Rohtak, Haryana, working as Director in IND 

Sanitation Solutions Private bimited ("Company") having office at 820, Sector 42, 

Guru gram Haryana, and duly authorized by way of Board Resolution of the Company 

dated 25.01.2025, do hereby solemnly affirm and declare as under: 

I. That, the Company is being impleaded as Respondent No. 7 pursuant to the 

Order of this Hon'ble Tribunal dated 31st January 2025, in I.A. No. 25 of 

2025, filed by Respondent No. 5 in Original Application No. 810 of 2024, 

seeking the impleadment of the Company as Respondent in the 

aforementioned Original Application. 

Page 1 of 2 
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2. That, accon1panying Reply is filed by the Respondent No. 7 in pursuance of 

the Order of this Hon'ble Tribunal dated 31st Jan~ary 2025, passed in I.A. No. 

25 of 2025. 

3. That, I state that I, have read and understood the facts and all contents of the 

accompanying reply, which has been drafted as per my instructions and states 

that contents of the accompanying reply, including the facts, grounds, and 

averments made therein, are true and correct to the best of my knowledge and 

belief. 

VERIFICATION 

Deponent 

Verified at Rohtak on 29th day of March, 2025 that the contents of my above affidavit 

are true and correct to my knowledge and no part of this is false and nothing material 

facts or particulars have been concealed therefrom. 

Deponent 

~fAH Ufit..l\" 
C'!i\;.,-' ·, 

~ ,-d-~ l.,~ 

Page 2 of 2 
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IN THE COURT OF ......................................................................................................................................... . 

Suit/Appeal No ............................................... , ....................................................... JURISDICTION OF 201 

In re:-

........................................................................................................... Plaintiff(s) or Petitioner(s) 

Appellant(s) Complainant(s) 

VERSUS 

......................... : ........................................................................ Defendant (s)/ Respondent(s) / Accused Know all ~o whom these Preseni shall come that I/we .................................... _. ................................................................ , ...................................... . .......................................................................................................................................................................................... 
The above named .......................................................................................................................................................................... . 

.............................. .............................. .............................. ............................................. do hereby appoint 

(herein after called the advocate/s) to be my/ ?·ur Advocate in the above - noted case authorize him:-

To act, appear and plead in the above-noted case in this court or in any other court in which the same may be tried or heard and also in the appellate court incl.uding High Court subject to payment of fees separately for each court by me/us. 

To sign file, verify and present pleadings, -appeals cross-objection or petitions for executions review, revision, withdrawal, compromise or other petitions or affida'(its or other documents as may be deemed necessary or proper for the prosecution of the said case in all its stages subjects to payment of fees for each stage. 

To file and take back documents, to admit and/or deny the documents of opposite party. 

To withdraw or compromise the said case or submit to arbitration any differences of disputes that may arise touching or in any manner relating to the said case. 

To take execution proceedings on paying separate fee. 

To deposit, draw and receive money, cheques, cash and grant receipts hereof and to do all other acts and things which may be necessary to be done for the progress and in the course of the 
prosecution on the said case. 

To appoint and instruct any other Legal Practitioner authorizing him to exercise the power and 
authority hereby conferred upon the Advocate whenever he may think fit to do so and to sign the 
power of attorney on our behalf. 

And I/we undersigned to hereby agree to ratify and confirm all acts done by the Advocate or 
his substitute in the matter as my/our own acts, as if done by me/us to all intents and purpose. 

And I/we undertake that I/We or my/our duly authorized agent would appear in court on all 
hearings and will inform the Advocate for appearance when the case is called. 

And I/We undersigned do hereby agree not to hold the advocate or his substitute responsible for the result of the said case. The adjournment costs whenever ordered by the court shall be of the Advocate which he shall receive and retain for himself. 

And I/we undersigned do hereby agree that in the event of the whole or part of the fee agreed by me/us to be paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said case until the same is paid up. The fee settle is only for the above case and above Court. I/We hereby agree that once the fee is paid, I /We will not be entitled for the refund of the same in any case whatsoever and if the case prolongs for m·ore than 3 years the original fee shall be paid again by me/us. 

IN WITNESS WHERE OF I/We do hereunto set my/our hand to these presents the contents of which have been understood by me/us on this ............................ : ....... Day of... ..................... 201 Accepted su • 
the fees. 

Advocate Client 

I Identify the Signature/Thumb Impression of Below Mentioned Pe 

Signed in My Presence. 
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Chirag Drall on behalf of IND Sanitation Solutions Private Limited
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Adv. Akarsh Dutt Sharma, Enrl. No. D/4670/2010, Mob. 9891644325, 
Email sharma.akarsh@gmail.com,
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26th Day of January 2025
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i.e., Resondent No. 7 in the captioned matter
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